
I«53 Situation in  CHAITRA 9, 
Calcutta (CLA.)
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Mr. Speaker: I have already dis- 
allowed tfa* adjournment motion. I 
cannot allow it to be discussed here 
now.
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Mr. Speaker; You have been talk
ing so long and I have been hearing 
you only
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Mr. Speaker: It is not at all proper. 
You are going into the merits
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Mr. Speaker: Order, order.  I re
quest the hon. Member to resume his 
seat.  He is discussing the law and 
order situation (Interruption). Order, 
order.  I request all hon. Members 
to sit down when I am on my legs. 
I have not allowed these adjournment 
motions.

Skri Ben Barua: Why?

Mr. Speaker: Because law and order 
is a State subject and it has been 
there for so long. Whatever the rea-
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sons might be, I have not allowed the 
adjournment motions. I have allow
ed the Calling Attention Notice. Hon. 
Members can certainly elicit informa
tion after the hon. Minister has tnade 
the statement in the evening at 5.30 
p.m. I am not going to allow a dis
cussion now as to whether the ad
journment motions should be allow* 
ed or not Now, the new hon. Member 
over there wanted to say something. 
Let us hear him.
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Mr. Speaker: You are  discussing 
the food  problem, twenty-years  of 
Congress rule, you say they misruled 
the country and all that  I cannot 
allow all that now.
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Prof. Samar Guha: Sir, I want to* 
know from you *the names of the 
Members who have given the Calling 
Attention Notice on the Calcutta dis
turbances  I want to know only the 
names.

Mr speaker: He is not asking a 
question  I am not prepared to give 
the names (Interruptions) Order*,
order  Now the papers to be laid on 
the Table

12.44 hrs.

PAPERS LAID ON THE TABLE 

Report  or  the  Commissioner fok 

Scheduled  Castes  and  Scheduled* 

Tribes  for 1964-65

The Minister of State in the IffllnV- 
trj of Petroleum and Chemicals twf 
of Planning and Social Welfare (Stack
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Bagfe* fcwirtrt): Sir, on behalf of 
Shrimati Phulrenu Guha, I beg to lay 
on the Table a copy of the Report of 
the  Commissioner  for  Scheduled 
Castes and Scheduled Tribes for the 
year 1964-65 under article 338(2) of 
the Constitution. [Placed in Library. 
See No. LT-140/67].

CrannsD Accounts of the  Delhi 

Development Authority for 1964-65 
ETC.

The Minister of Works, Honrinr 
and Supply (Shrt Jafanathn  Rao>: 
.Sir, I beg to lay on the Table:

(1) A copy of the Certified Ac
counts of the Delhi Develop
ment Authority for the year
1964-65  together  with  the 
Audit Report thereon, under 
sub-section (4) of section 25 
of the Delhi Development Act, 
1957. [Placed »» Library.
See No. LT-141/67]

<2) (i) A copy of  the  Annual 
Report of the Ash oka Hotels 
Limited New Delhi, for the 
year 1965-66, along with the 
Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon, 
under  sub-section  (1)  of 
section 619A of  the  Com
panies Act, 1956,

<ii) Review by the Government 
on the working of the above 
Company.  [Placed in Lib
rary. See No. LT-142/67].

<ii) Review by the Qovtonowxt 
on the  of the above
Company. EPtaee* in Libra
ry. See No. LT-l«/67].

(4) (i) A copy of the  Annual 
Report  of  the  Hindustan 
Housing  Factory Ltd., New 
Delhi,for the year  1968-66, 
along with the Audited Ac
counts and the comments of 
the Comptroller and Auditor 
General thereon, under sub
section (1) of section 619A 
of the Companies Act, 1956.

(ii) Review by the  Government 
on the working of the above 
Company.  [Placed in Lib
rary. See No. LT-144/67].

(5) A copy of the Delhi Develop
ment Authority  (Employees 
Provident Fund  and Gratu
ity) Rules, 1966, published in 
Notification No. G.S.R.  1859 
in Gazette of India dated the 
10 th December.  1966, under 
section 58 of the Delhi Deve
lopment Ad, 1957.  fPlaced 
in Library  See No. LT-145/ 
67].

Delhi Sales Tax (Amendment) Rules 

1967, Income-tax  (Second  Amend* 
mknt)  Rules etc.

Skri Jaganatha Bao: Sir, on behalf 
of Shri K. C. Pant I beg to lay on the 
Table-

(1) A copy of the Delhi  Sales
Tax  (Amendment)  Rules, 
1967, published in Notification 
No.  F.4(92) f66-Fkiance (E)
(1)  in Delhi Gazette dated 
the 16th March, 1967, under 
sub-section (4) of section 26 
of the Bengal Finance (Sales 
Tax) Act, 1941 m in fbroe in 
the Union territory of Delhi. 
[Placed in Ltbrmv. See tfo. 
LT-148/B7],

(2) A copy of  income-tax
(Second Amendment) Rules,

<3) (i) A copy of the Annual 
Report of the Janpath Hotels 
Limited, New Delhi, for the 
year 1905-66, along with the 
Audited Accounts  and  the 
comments of the Comptroller 
and Auditor General thereon, 
under sub-section (1) of eee- 
tion 619A of the Companies 
Act, 1966.


